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2 . being menticned by the learned counsel for the

\
{L ' \’dq petitioner in the morning. Seen the petition.
) A _ B )
/(@/} Y<7§" % \ Heard the l=arned counsel for the petitioner

C’ ) Shri BeLe.3harma and Shri BeDas, learned Addl.
,} p ( Standing Ccunsel, on whon a copy of the petition
) | 1;) has bee

n served. The grievance of the wetWthmr

is that hes joined the Directorate of lﬁeld

/}SC Publicity, under the Ministry of Information &s
. | Broadcasting as. a Peon in July, 1990 and

prf\,}emﬂ worked as such in-the Office of the Field

Fuklicity Cfficer, Phulbani from July 1990

V e
)rﬂjz) tc October, 1993. The ap llCR']t b@lt’lj
| Phulbani District. ermft:r he was 'tLan sferned
y A
\/FC”Y f/\gmm 17 to Baripada where he joined’ on .0 1) 1903 and
" ; has been working there for® the: lc,st more than
Lj%n @M\@ six years. At Baripada he. suff elfxl irom xepeated
o Ch

at t.3cmb, Malaria and according to- Certlfl.L.@te

of Head of the Department-of f%._ﬁ’ ycblatry—cum-

&j Additional Superintenmient Meantal® Health'. '
m Institute, ;}.C.-BA'.Medj_Ca_lACOllege Hcspital, Cuyttack

uniler whose treatment the applicant was, he is

suff ering from bchiz@phnr'nia sycbos:.s fullO»/ ing

repaated attack 'of: anlflrla. I‘he a’QPllC rt Llled

a orn%om—atloq to *'hn JO}."lt Dxrethr,- Govt .of -
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West Bengal Region on 14.9.1999 as at that time

there was no Joint Director stationed at

but no order has been passed on i

Bhubaneswar,
his representation. It is submitted by the lear[ied
counsel for the petitioner that now the Joint
Director has been pasted at Bhubaneswar. But '
even then his representation has not been loocked!
intc. In view of this, the applicant, in this
petition has prayed for direction tc Res.2 to
transfer him from Baripada to Phulbani. The
Tribunal cannot direct the ﬁepartmental authori-
ties to transfer a person from one station to

another.gx ¥» This falls squarely within the

.

domain of the departmental authorities. At the
same time, the grievance of the agpplicant in
this Case appears to be genuine/as he is

suffering from mental disturbance, /posting in

his natjve place, where he will have greater
{ with his family members might have
benef ictla ”zaffect on his mental health, In 4‘

consideration kkm of the above facts, applicant!
is directed tc ﬁile a representation before the '
Joint Director, Directorate cof Field Publicity .«
Bhubaneswar (Res.2) within a period of 15 days
from to-#ay and Res.2 is directed tc dispose of
the said representation to be filed by the
applicant within a period of 60 (sixty) days from
the daté of receipt of such representation throuph
a speaking order and communicate the decision
to the asplicant within 15 days thereafter, '
With the«above observation and directicn

this O.Ae is disposed of at the admission stage

itself, chtr_gblf%xrm
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